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| In this unforeseen development

arrival of monsoon, the Liquidator’s
since the auction process which was started earlier to ay ction
twelve vessels of this corporate debtor has become redundant, the
dispute involved in MA-75/2020 will not have any bearing aye.
initiating fresh auction process with regard to these twelve vessels.

g‘f Covid situation and ear]
counsel has Submitted th,it'

In view of this situation, the Greats
has stated that to initiate auction proce
vessels, the objector will not have any
proceed with e-auction in the event a
accordance with Schedule-1 of Li
2016.

HEL

hip (India) Limited counsel
ss with regard to the twelye
objection to the liquidator to
uction process is initiated in
quidation Process Regulations,

Ea_ged on the concession given by both sides, this bench
ereby directs the Liquidator to conduct fresh auction to sell the

g twelve vessels of the corporate debtor as set out in Schedule-1 of
- Liquidation Process Regulations, 2016 with liberty to the Greatship
i lited to raise objection if the auction process initiated by

tor is not as set out in Schedule-1 of Liquidation Process

16.

i that this order will not cause any



